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This Review Petition has been filed by the applicant
}F.E in O.A, 591/93 for a review of our order dated 7-7-93 by
which that O.,A. was summarily dismissed, We held in that
order that no exception could be taken to the cancellation
of the selection since the Selection Committee was not
constituted properly and the fourth member could not

5 haverresent on the Selection Committee,

2, No error of law or of fact, apparent from the

record , 1is brought out in the review petition, The review

v is sought only on the ground that merely because one more
’ member belonging to SC/ST community was taken on the -
" A does A ol 1 tolecha. W

Selection Committee as an abundant precaution. An additional
argument is given that earlier also such a fourth member was
taken on the Selection Committee but these selections

have not been cancelled. In our view, both these argument§
will not justify a review of our order dated 7-7=93, What the
review petitioner seeks iﬁ fact is a review of our order

on the ground that it is erroneous on merits. But this

does not come within the scope of a review,

3, We see no sufficient reason to warrant a review of our

order dated 7-7=93, The review petition is rejected, A

Lo NIV
(M.Y.Prigfkar) (MJ)s.Deshpande)

Member{A) Vice=Chairman.




